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the procurement prices of coarse
grains as under:—

Rs. par quintal
Baira 6. 00
Maiz: 58. 00
owar - <8, oo
gi 57.00
Small millets $%0.00

(7) With a view to maximising pro-

.curement, it was considered advisable

and necessary to impose restrictions
on the movement by private trade of
kharif cereals to be procured, outside
the State; imposition of inter-district
restrictions, wherever necessary, may
alsp be considered by the State Gov-
ernments to enable mop-pmg up of the
marketable surpluses.

(8) The need to augment and
strengthen the public distribution sys-
tem was emphasized; the conference
also took note of the fact that several
other essential commodities would
have to be brought under the public
distribution system in due course,

{8) In regard to demand for addi-
tional quota of sugar for the forth-
coming festival season, it was clarified
that due to inadequacy of stock, issue
of additional quota would not be
possible. However, due to an overall
fncrease in the levy quota, additional
stockg are likely to be available to the
Btate Governments for sale through
the fair price shops.

(10) Shortages of edible oil and pul-
#es in the couniry was causing con-
siderable concern and appropriate
steps were considered necessary to in-
crease the availability of these com-
modities and to check the rising trend
in their prices.

Munich Hospitality to Indian Officials

200. SHRI ARJUN SETHI: Will the
Minister of EDUCATION AND SO-
'CIAL WELFARE be pleased to state:

(a) whether our officials abused
Munich hospitality; and

(b) if mo, the facts thereof and re-
action of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) No,Sir.

(b) Does not arise.

12 hrs,

MOTION FOR ADJOURNMENT
Rise 1N Prices

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I had. given notice of an
adjournment motion on the price rise
situation . . (Interruptions). We
want to censure Government on this...
(Interruptions),

SHRI INDRAJIT GUPTA (Alipore):
What happened to our adjournment
motion on the rising prices?

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Particularly Government's
decision to increase the price of sugar.
They have increased the price on the
eve of the parliament session.

SHRI JYOTIRMOY BOSU; Are you
admitting the motion?

SHRI INDRAJIT GUPTA: Please
allow us to make a submission on this.

SEVERAL HON. MEMBERS rose—
Wt wew fagrdt arwady : maw
oft, WY g FH T A, @ qF firw
T E ) g9 q gEI TTEM AT SN
Fax H s s A @
weaw R & FTew wn AT,
w1y AY gAa g 8

SHRI A. K. GOPALAN (Palghat):
About my Adjournment Motion 1 was
told that there would be a statement
and that after the statement it would
be decided whether there wil]l be a
discugsion. But you know that there
is a difference between the Adjourn-
ment Motion and a statement,

st wew fagrt wwadht : few
uTETT 9T EWIT QEAARE A
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ot s fogrd wwdd

wera fwar w1 ewar § 7 faw oA
S strAr TEAST I,

woow R - To 4 TT ATH-
nwE 7T 367 3, O & AT W9 AT
g3 Tem AL AR A FE
T FRT Y ., . L (wEwd)

4§ﬂa:ta§ﬁznm &

T gw w3 |

Let us
you can

SHRI INDRAJIT GUPTA;
make 2 submission before
ma¥kas up your mind.

SHRI S. M, BANERJEE (Kanpur):
1 rise to a point of order,

W1 gFA WE wBAT (AT) ¢
ErTRL Ta oA B i, WE R GRAT
g

weoy Agaa @ A § FrE
Ty migd g 5w efe #1TE
a7 §om A0a & | ol 31 R g A
qfegog 3, sa fa w7 a1 @S |3 gl
1)

s} g9 T[T TOAT
¥ gq #1 g7 |

SHRI S. M. BANERJEE: I have »
point of order.

SHR] JYOTIRMOY BOSU: My Ad-
journment Motion is there.

SHRI SHYAMNANDAN MISHRA
(Bagusarai): All of us want to make
a point of order.

SHRI S. M. BANERJEE: Kindly
allow us to make our proints of order.
(Interruptions).

SHRI JYOTIRMOY BOSU: We want
clearly and categorioally and briefly
to know whether you have admitted
the Adjournment Motion or not? We

: OTTE TV

want to know your decisipn and them:
we will decide the course of L
MR. SFEAKER: I have not decided
anything. )
SEVERAL HON. MEMBERS rose—
MR. SPEAKER: When the Minister
replies, T will think over it.

SHRI DINEN BHATTACHARYYA
(Sersmpore); You have already con-
veyed your decision.

MR. SPEAKER: I am not saying
anything now, After the Minister
makes his statement, I will see,

SEVERAL HON. MEMBERS: No.,
Sir.

MR, SPEAKER: The Minister has
already promised to make a stale-
ment,  (Interruptions).

SHRI INDRAJIT GUPTA: They
have not even mernticned anyihing
about the prices at nll. It is not men-
tioned in the statement,

ot e fagry aweft © ®voma

TZ TR EAd v gERTT e
g 33T AEred om § fag
ar aix fr #1594 wiwy T
B e g 7 A9 A FIE ae wte
T gFdegi T TIET §4T 9T AHT gL
nedde ®iva gEwn & fan ofr &
Zrds ¥ TAAT &7 1 AFAT AR 4T
X, gawr warT a2 § 1 F AvETe Y
farat F7AT WA E ) WA AT A
it #iz dfacfaw wme ¥ oW @
g azastAm= aTfawm @ . . .
(37@am=) . . .

SHRI INDRAJIT GUPTA: When =
discussion is held on the Adjouryment
Motion, the Minister can make a glate—

ment in the course of that discussiom.
{Interruptions).

SHR] SHYAMNANDAN MISHRA:
Mr, Speaker, please hear our poimt of
order systematically, and then give &
decision. Any ruling of the Chafi,
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although it may be based an discretion.
has to be related fo certain rationale,
certain principles. With regard to ad-
journment motions, there are certain
tests lald down in the Rules of Pro-
cedure and the Chair will have to
relate its discretion or judgment in
this mattar to the tests laid down in
the rules. There is of course the
hidd»n dimension of discretion which
might be equated with arbitrariness.
My submission is that discretion is not
synonymous with arbitrariness and
discretion cannot be made synonymous
invariably with the wishes of the rul-
ing party.

MR. SPEAKER: That is not the
question, s cafl

SHAI SHYAMNANDAN MISHRA:
Here are ccrtain tests to which  we
have conformed. The Chair will have
to say whether we have complied with
the ingredients necessary for sn ad-
journment motion or not. There ore
three or four factors involved and we
would rot be satisfied with a bald
statement from the Chair that it has
not thought it fit to admit this. May I
refer to one observation that has
fallen from your lips; since there is a
statement from the hon, TFinance
Minister later on, it precludes the dis-
cussion on the adjournment motion,

May I say that we attach not the
slightest weight to the statements of
the Government. What has happencd
in the past? You would yoursclf re-
ca!l that ther= have been repeated
assurance from the spokesmen of the
Government; {rom the Firance Minis-
ter who said: please wait for a few

weeks; have some patience; it is going:

to be controlled. I ask vou: what has

happened?
MR, SPEAKER: That is not relevant.

SHRI SHYAMNANDAN MISHRA:
Tt is very relevant. The hon, Prime
Minister says that it is a world pheno-
menon. Since we met last when we
had the audacity to come with an ad-
journment meotion, by how many
peints have the prices risen? The
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Finance Minister in his s’atement is
wifbholding from us the fact that the:
situation js deterlarating. The Chair
will also have to take up into confi-
dence. After all there can be no ad-
journment motion on prices, if the
Chair says that this is a permanent
phenomenon., If the Chair says that
prices cannot form the subject matler
of an adjournment motion, it will be
laying down a new preced=nt. Other-
wise the Chair will have to indicate
to us at what level of prices the
Chair’s sleep would be distributed? At
what level of prices would the Chair
bz prepared to admit an adjournment
motion? My submission is that if the
price situa’ion has been deteriorating.
what are we to do? I want your
ruling. Should Parliament be fidling
while the peopls ars in great distress?

MR. SPEAKER: I am ready with my
ruling, but you should resume your
seat.

SHR! SHYAMNANDAN MISHRA:

Government seems to be living in a
remantic world.  Should the Chair
also accompany them there? The

Chair should not keep company with
them in the romantic world,

Lastly, it is a definite matter: it is
an urgent matter and it is g matter of
recent  occurrence; it is centinuing
even now. And the Governmeut had
raised the price of vanaspati and sugar,
thus feeding the flame of inflation and
therefore Government cannot be ex-
pected to do anvthing in this maiter
and we should straightaway proceed to
a discussion on this matter . .

{Interruptions).
SHRI S. M. BANERJEE: Sir, 1 have

a point of order, May I invite your
attention to rules 56,57 and 587

Rule 58 says:

“The right to move the adjournment
of the House for the purpose of &is-
cussing a definite matter of urgemt
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(SHRI S. M. BANERJEE)

public importance shall be subject to
.the following restrictions, namely:—

(i) not more than one such motion
shall be made at the same sitting;

(ii) not more than one
.shall be discussed on the
.motion;

matter
same

(iii) the motion shall be restrict-
ed to g specific matter of recent oc-
currence.”

1 thing you have rejected our adjourn-
ment motion on either of two grounds
—either * because of the Statement
‘coming from the Finance Minister or
because it is a continuing matter. The
price rise has become a continuing
matter, which ig a shame for every one
of us, But my adjournment motion of
‘taday refers clearly to two points
orly: the rise in the price of level
‘sugar by 20 paise and the rise in the
-price of vanaspati. This is not a con-
tinuing matter. This adjournment
motion should be allowed. If the
‘Government have any guts, let them
face us. People in this country want
‘nod at reasonable prices, not a state-
ment  from the Finance Minisfer.
Here is a story told by the Finance
Minister, full of sound any fury and
signifying nothing. The adjournment
motion should be allowed.

SHR] A. K, GOPALAN: I am not
quoting any rule. This is a malter
concerning not only the opposition
parties but the ruling party as well
People are on the street. When I go
to many places, I find that even ihe
people belonging to the ruling party
are agitating against the price rise, We
were told that there will be 5 discus-
sion. Sometime back, in reply to a
guestion, the Finance Minister said:

“I look to the future with faith. I
am mnot one of those who lack faith
in themselves and in the leadership
of the country.”

-After that statement, what has hap-
-pened? The prices are going up every
day. This adjournment motion shuuld
be admifted so that the Government

may understand the realities of the
situation., Otherwise, great calamities
will come and there will be no use
accusing the opposition. It is a very
serious matter for all parties in the
country, for all those who want food
and who want to live. In the past,
even after the Government have said
that they have taken some action, in
reality the prices have not only not
decreased but increased. This is a very
important problem and Parliamem
has to discuss it today. The Goverz-
ment are not ablg to take any step
by which prices can be decreased. We
must be allowed to discuss thig ad-
journment motion and the Government
has got the right to reply and cof~-
vince us as to what they have done.
We know they have not done any-
thing. Let them say at least what
steps they are going to taks. Other-
wise, great calamities will come.
People are on the street and they will
do whatever they like, There will be
no use regretting it afterwards if
something happens. .

SHRI INDRAJIT GUPTA: Are you
now permitting the point of order? . . |
(Interruptions) Are you or are you not
permitting it?

MR. SPEAKER: 1 do not like this
tone or shouting. Kindly sit down.

~» SHR] INDRAJIT GUPTA: We do
not want to shout. Either allow us to
have our say or give g ruling on . ..
(interruptions).

MR. SPEAKER: I do not =xpect this
from a f{ront-bencher....(interrup-
tions). :

SHRI JYOTIRMOY BOSU: Do not
start the gession with that. We want
a ruling on the adojurnment motion
we have given notice of.

st weer fagrdy svorddy : BT AT
T & WY gH ST IW 9T qEH FT
@ § 1 51 9wy & e 3w W ¥ e
T .. (wEEE)
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SHRI JYOTIRMOY BOSU: Sir, you
colled me and I got up.

MR. SPEAKER: I called him and
he said that Shri Gopalan will speak.

SHR] JYOTIRMOY BOSU: I have
given notice of an adjournmant motion
and I am entitled to speak on that. If
you want to shut me out because you
do not want my speaking . ..

MR, SPEAKER: It is not a question
of speaking. Unless you listen to me
how can you know what I want to
say?

SHRI JYOTIRMOY BOSU:
mand a ruling from you.

1 de-

MR. SPEAKER: [ request ail of you
to git down. Why are you all stand-
ing up?

SHRI INDRAJIT GUPTA: You are
not giving us a ruling,

MR. SPEAKER; Why are you un-
necessarily getting agitated?

SHRI P. K. DEO (Kalahandi): May
1 help you?

MR. SPEAKER: No cne will get
up so long as I am standing.

¥goemT & fe w10 =AW H
®q frAyeit va¥ #, 977 ® SIR@T
famradt @y 3 -

4

Why don’t you all sit down?

SHRI SEZHIYAN (Kumbakonam):
Sir, may I make an observation before
you give your ruling. You said first
that you were keeping the adjourn-
ment motion pending, Secondly, you
said that I1tem No. 14 of the list ot
business is a statement by the Firance
Minister on the price situation and

until that is over you are not gcing
to consider this motion. That will get
a very bad preecdent for the working
of Parliament. If on the ground that
thore is going to be g statement by a
Minister you disallow an adjournment
motion or preclude a member from
moving it, it will be a very sad day
for Parlimentary democracy. These
two are separate things. The adjourn-
ment motion has an element of censure
for failure on the part of government
to do something whereas a siatement
merely gives information on a parti-
cular subject. You cannot club them
together. An adjournment motion
should be considered on its own merits,
without reference to any statement
that the government may make,

SHRI JYOTIRMOY BOSU: Now I
want to make g submission. 71 seek
your permission and I hope you have-
granted it to me, Please tell me
which of the three requirements this
motion does not satisfy?

MR. SPEAKER: Will he kindly sit
down?

SHRI JYOTIRMOY BOSU: Sir, you
have allowed me to speak.

MR, SPEAKER: 1 have not
any obs>rvations regarding the
journment motion,

SHR[ DINEN BHATTACHARYYA:

Sir, you are adopting a procedure
which is against the rules.

SHRI JYOTIRMOY BOSU: Sir, I
wi4s on my legs when you get up.

MR. SPEAKER: Will you all please
sit down?

SHRI INDRAJIT GUPTA: Please
give us the benefit of your observa-
tions.

SHRI P. K. DEO: Sir, I rise on a
point of order,

MR. SPEAKER: Please resunie your
seat.

SHRI P, K. DEO: You have allowed
some of the members to raise peints
of order.

made
&ad~
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MR, SPEAKER: If Memberg speak
‘without my premission, nothing will
o on record, g

-SHRI JYOTIRMOY BOSU: * *
'SHRI P. K DEO: * *

MR. SPEAKER: So far as the
statement of the Finance Minister is
concerned, when I made ap observa-
tion, it had nothing to do with te
-admissibility or non-admissibility of
Ahe adjournment motion. The point
of order that you raised was, in my
opinion, quite relevant. I thought, if
‘some of you agreed to listen to the
Minister's statement. ...

SOME HON. MEMBERS: No, no.
{Interruptions).

MR. SPEAKER: I only tequest
you to please listen to me. After that,
-whatever you want to do, you can
make your okservations, About the
Minister's sta‘ement of course, I
could not check it. But I have 1o
make my observations on the rele-
vacancy of tne =d.ournmeni motion.
(Interruptions) How can you pre-
judge un'ess vou listen tp me?

Last time, the same sort of an ad.
journment motion came and I gave
certain reasons for rejecting it. This
time, t1e adjournment motion con-
tains matters s'ightly different from
the adjournment motion that came
last tim~, Decfinite rise in prices is
mentioned—it iz not a continuous,
steady, rise in prices. It is a sudden,
abrupt rise in prices in my opinion.
So, I should not follow the precedent
of last session. In my opinion, it is
a very urgent matter. The rise in
prices is very recent, su_dden and
abrupt. I hold the adjournment mo-
tion in order.

Now. there are so many of them..
(Interruptions).

w3 & o q # I @ A | W
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I quite agree that the matter is
very urgent engaging public attention.
(Interruptions).

5 F @ vy o AT afey fe
g5 Had ag AT Ak £ 35 A
mF I Fraw & v 100 0 7 AT oy
T 477 2047 3135 A0 35 § TTA FL
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TFIv A I AT Igr g fr uy
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AT 1

Mr. Banerjee may ask for leave of

the House.

SHRI S. M. BANERJEE: I beg
leave of the House to move the Ad-
journment motion standing in my
name on price rise.

'-“"Not recorded.
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Assam

MR SPEAKER: Now the question
-3 thet leavé Be granted to $hri 8, M.
Baneérjee to move his adjournment
motion on price rise. Those in favour
#hay Dlease rise in their sedts....I find
¢hat the number is more than 50
‘Leave is granted.

At what time you would like to take
$t up for discussion?
SOME MEMBERS: After Lunch.

MR. SPEAKER: Do vou want to
-dake it up today?

SOME HON. MEMBERS: Yes.

MR, SPEAKER: If the House
agrees, instead of 4.00 P.M., we can
-take it up immediately after Lunch.
“The Minister's statement can be cir-
culated. He can 'ay it on the Table
.of the House (Interruntions) or h2
can make it after discussion.

rram S afirmeraf fan ¥
for 1 o G T T B mewE A I
& mrdy T F qiw @s £

st gFv T TOAW ¢
woeE g 7
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1 think we can take it up tomorrow.
(Interruptions). Let us accommodate
him. It can be taken up as the first
item tomorrow.

12.35 hrs,
RE. SITUATION IN ASSAM

st UwrAATT g (vEar)
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Delineation in J & K (C.A.)
SHRI SAMAR GUHA (Contai): I
have a submission to make to you~
In the last meeting that you conveyed
of the leaders of Opposition Purties,
we raised the language riots in Assam
and it as agreed that the Government
will make a statement op the law and
order situation in Assam and on the
basis of that, there will be a discus-
sion, But, i, to-day's business paper,
I do not find there is any such item.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour), What is happening in
Assam is a shame to this country. It
is a shame to any civi'isation and this
Government and this Party is at the
root of all this trouble and it is a
si'ent spectator. This is not the first
time it is happening....

MR. SPEAKER: 1 am allowing a
calling attention on it for tomorrow.

Mr. Piloo Mody, whatever be their
ohjections regarding wwether it is a
gqucstion of Parties opposite to  you
or otherwise, so far as the dignity and
docorum of this Housz is concerned,
inside this House I d» not think it is
rreper that peop'e should come with
signe and symbnls.  You ca= fdn ary
thing outside, tut it is very improper
in thiz House.

SHRI SHYAMNANDAN MISHRA:
(Begusarai): His dog is alsp wearing
it.

12.27 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

PAKISTAN'S CONTINUED INTRANSIGENCE
IN RESPECT OF DELINEATION OF LINE OF
ACTUAL CONTROL IN JAMMU AND
KASHMIR.
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